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16. Counter Reply
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Copy to s N C
1Y . The. Superintending Englnefrs U Rk FLF. Cirole CUG,
' '*_fUlubarl,Saranla,Gauhatl-, for Favour oF hlS lnformatlon
: : please, '
2) The ALE, E/AL E,,(c)/A E/ ,(E)/E A D(Met)/Head Quarters . oy
o ' Superver, WR&FF Division- I/&ub-01V1310n, C.W,C.,Barpeta -
Road/Nalbarl/uauhatl/‘obgong. The date ef joining of: the
) | person concernesimay /be intimated in due ‘course. .
3) * . TheKeeounts Branch ) \W.R.& F,F DlVlSlon—I CMC Gauhatl-Z
- - fo wlnformatlon and/nesgssary.. actlon.
he’ Employment UFFI”er, ployment ExrhanQO, Bdrp ta Ronf/

- Nalburl/Bongalgeon'Uhubrl Nowdtng/ Gathati for information
with raference to/his: lette\No..®
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5) Personal File.
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[ (See Kule 42 ) :
e @EMRAL AUIVJ.‘NISlRATIVE TRIBUNAL : GUWAH; NG
: ¢ GUWAHATI BENCE
| | GUWRHATT. S SR
F J s o
lx |  ORDER SHEET .
A orginal Now __[39 /20D 2
1 Misc.retition No, /
S Contempt betition o, /
R Review Application No._ /-
| Ff} -
Ap pLi Ci;fnt‘(s} . %rm Kaomnle, ch}h rcw\
I ;
S il —_— i
gl . ~ ,
,,R?SPOUIE’ ent(s) h:o P Q—ON\/) .
e Adva-c?;te for Applicant(s) M. N. &@)‘Q@L , D &U/Lé\
I . v - ’
i ‘
, o
Advé’ cate for Respondent (s) Co € _.
,[r / i
Noteslof the i i L =
o £ Registry i Date ' ORDER OF THE TRIBUNAL
! o ' 1845402 ~ Heard learned counsel for the partie
?- | 'Application is admitted. Call for records.
>y Returnable by four weeks. List on 7.6402
| 'for orders, '
v ' Issue notice on the respondents cs
0 * - . . N .
, to showtbause as to why the interim order
rffi' 1 @as prayed for shall not be granted,
' I!‘ q R . . ) . ' . .
.“z;' g ' ' . o
&pk . ' t/_____,_____f—\dr,;
[} . ¢ N - it
§Mﬁ&&y q%&////ﬂ 1 ! ‘ v1ce-Chairman .

N

#

m?
mPMa

% i

f
§

U feesfon~

;/m N

(Hew &redrauuwt,
heote AAULQQ. ;
G Fo2 « 1

m/wwﬁw .oz

List on 10.7.02 to enable the resp@
' dents to file written statement. -

(e;\rﬁégL\‘J\NT | L/\/\/

Vice-Chairman

-



“ 139/2092 . .
' T I RS EET ! oo
i -
! ; v .
‘ a !
1047.82; Heard learned counsel far the

parties, On the prayer made on behalf
of ths respondents Furthsr Fgur wesks
time is allowed to the respondents %o
File written statement, List the case

'T§£?Glﬂ : _ fﬁ?f"oh«?QQS‘ZODZ'Fdr‘e#ders.
l//\/’_”\“'
&amb Vice=Chairman
mb
- 14.8.2002 The cese«relates to. conferment of

temporaryvsteﬁﬁef‘The respondents have
‘filed "written statements in O0.A
Nos.364/2001, 1‘26/2001‘, 298/2001 - |
403/2001, ‘and in O0.A. No. 163/2001, -
the Respondents ghave flled a Review
'appllcatlon whlch w111 also be ~taken
. . .up 'together' w1th; the 0.A. Slnce» the
. matters are. of SLmllar nature,.all the:mml-~ -
'_‘cases may be listed. _for.. hearlng on: B
- 3.9.2002. ¢ In the other applications
‘FWHere'written statments have not been.
;filed, the respondents are directed to

produce the records on the next date.

»;EJ-;fList on 3.9.2002 for hearing. S
* Member Vlce Chalrman

nb
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C.A. 139/2002

i

! The case was posted for hearing
5 today.'Mr A.leb Roy, learned Sr.C.G.
j S-C for the respondents stated that

} though it was ordered for production
g of recorP he cculd not cbtain reccrd.
I on the other hand he has receivec

% instruction from the authority that
the respondents =& shall submit
written statement and connected
instructions. Considering all the
facts we consider it fit to grant
the respondents further time to file
written statement. ’
List on 4.10.2002 for hearing.

Member Vice~Chairman

Prayer has been made on hehalf
! of 1earned counsel for the applicant
z for adjournment the case. Accordingly,
i;case is adjdurned to 15411402 for

i’hearingc Qﬁ\_’_____,,xﬂ

M&éh&ééLva$gnw, Vice-Chairman
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3 9.12.02 - li : None appears for the partiegs,
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3 21.2. 2003 List the matter for hearing on .
: 4.4.2003 to enable ‘Mr A. Deb Roy,
f % learned Sr. C.G.S5.C., to obtain
r { instructions in the matter.
f xm |
| ngm ﬁ
K- e—w—o‘ 08 onn U 1442008 ;f "Hedrd counsel for the parties. Jud-
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CENT RAL AUMINISTRATIVE TRIBUNAL
QUWAHAT I BENCH

G‘Q

0.A. / k. No.l139.of 20928%

DATE OF DECISION fele2DD3...0cew-

fre - L d

.. Sri Bhim Kanta.Ligiria. o « -+ ° * * _APPLICANT(S)

: Mr.M. ] .
e e .. N.Bora & D.Bora. . . . .. . . .. ocee o ADVOCATE FOR THE.

APPLICANT(S) .

- VERSUS -

Union of India & Others. RESPONDENT(S>

' Mr.A. .
. -] ‘ o ° © ° Deebc Rooyc' OSI;.CO.G'. sﬂ. CO. o [ o o o ° o ° o meATE FOF\ THN.;

RESPONDENT (S) .

. 1 D
THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHATRMAN
THE HON'BLE

1. Whether Reporters of local papers may be allowed to see
the judgment ? :

2, To be referred to the Reporter or not 2

3, Whether their Lordships wish to see the fair copy of the
judgment ?

4. Whether the judgment 1s to be circulated to the other
Benches 7?

Judgment delivered by Ho'ble Vice-Chairman.




: CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
' Original Application No.139 of 2002.

Date of Order : This the 4th Day of April, 2003.

'THE HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

| Sri Bhim Kanta Ligiria
1+ S/0:- Sri Laba Kanta Ligiria

-Vill:- Jorhatia Gaon _ 7
, P.O:= Khalpur :
- Dist:- Lakhimpur, Assam. « « « o« Applicant.

' By Adovacates Mr.N.Bora & Mr.D.Bora.

i - Versus -

| 1. Union of India

(Represented by the Secretary, Telecommunication
Sanchar. Bhawan, New Delhi.

2. The Chairman-cum-Managing Director
Bharat Sanchar Nigam Ltd.
| Sanchar Bhawan, New Delhi.

. 3. The Chief General Manager
Assam Circle, Telecommunication, Guwahati-7.

4. The Telecom District Manager
Tezpur SSA, Tezpur
Assam.

5. The Divisional Engineer Telecom

North Lakhimpur
Lakhimpur. . « « Respondents.

By Mr.A.Deb Roy, Sr.C.G.S.C.

ORDER

CHOWDHURY J.(V.C.):

The issue relates to conferment of temporary status.

Though opportunity granted, the respondents have not filed
written statement.

I have heard Mr.N.Bora, llearned counsel for the
applicant at 1length and also Mr.A.Deb Roy, learned
Sr.C.G.S.C.

Considering the facts and circumstancés of the case,
I am of the view that it is a case in which the authority
is to look into the matter as to the eligibility of the
applicant for conferment of temporary status in the light

of the judgment and order dated 3.9.2002 passed in O.A.

Contd./2
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Nos.289/2001, 364/2001, 366/2001, 372/2001 and in the like
cases. The present application is disposed of directing
the respondents authority to verify and scrutinise the
case of the applicant for conferment of temporary status
through a responsible committee and pass appropriate order
thereon expeditiously preferably within a period of three
months from the receipt of the order. |

Subject to the observations made above, the

application is disposed of. There shall, however, be no

~order as to costs.

D.N.CHOWDHURY )
VICE CHATIRMAN
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TRICT: KAMRUP

|

BEFORE THE CENTRAL ADMINISTRAffVE TRIBUNAL

|

'GAUHATI BENCH

O.A NOw.ou.n. /2002

Sri Bhim Kanta Ligiria.

- Versus -

-~

.. Applicant.

The Union of India and others.

INDEX

g1.N0. Particulars

Application
YVerification
Annexure - A
Annexure - B
Annexure - C
Annexure - D
\-Vakalatnama |

Notice

. . . Regpondents.
. \

Page Ho.
1-09

6 .
11 1o 35
26 38
29
40

4

(NIRAN BORAH)

Signature of the

\For use in the Tribunala’ Office.

| . .
ﬁDate of filling:

1
i
l

?

‘Registration No.: -

Signature.

*Advocate.

>
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STRICT: LAKHIMPUR. = -

A
EN

&2
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N

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
' GUWAHATI BENCH.

I ¢
L O.A. Nou........ /2002
| "IN THE MATTER OF: -
| Sri Bhim Kanta Ligiria.
5 ' S/0 - Sri Leba Kanta Ligiria,
I . Vill. - Jorhatis Gaon,
'P.0.- Dhalpur,
: Dist. - Lakhimpur, Assam.
j.Ei LAST EMPLOYED: ) _
'l l ‘As a Part time Casual Labour (&
| hours daily} in the office of
P ~ the SDOT/SD(P), North Lakhimpur
L 01-06-1897.
| %é \ o o ) ...Applicant.
Lo
| @ - Versus -
I I 1. The ‘Union of  Indid .
; E - (Represented by the
i k Secretary,  Telecommuni-
% ﬁ .cation, Sanchar Bhawan, -
% J New Delhi)
f @ 2. The Chairman-cum-Managing
i E Direptér, Bharat Sanchar
L Ltd., Sanchar Bhawan, -New

~Delhi.
Contd..
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| DETAILS OF APPLICATION:

1% Particulars'df the Order
gaéainat which

| application is made..

pursuant

2. Jurisdiction of  the

| Ttibunal.

The Chief Genéfal Manager,

Assam Circle, Telecomm-

unication, Guwahati-7.

The Telecom District
Manager, Tezpur .SSA,
Tezpur, Asszam. |

The - Divisional Engineer

Telecom, North Lakhimpur,
Lakhimpur. ' _
' 'e. «REZpondents.

:The instant application is

the directed against the order

dated 26-03-99 issued by
the TDM Tezpur and against
the action of

respondent is . not

considering the case of the

applicant ‘ for
regularisation of  their
respective 3ervices

to guideline and
direction of the Hon'ble
by . which

Supreme  Court

the similar - fact

aituation like that of the

under

applicant above’ named been
benefited and ageinst the
illegal termination of the
aervices cof the applicant.

:The
that the subject matter of

applicant

the order against which he

wants redressal 18 within

\

the jurisdiction of the

the

declares

W

: /ﬂq au%cﬁh;@ %4 A

i .
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5 -  Hon'ble Tribunal.
ﬁimitaion. - : :The  applicant further
' ” - declares ‘that the
spplication . is within. the
.limitation' . period
i preécribed in Sectiocn 21 of
ﬁ o ' the Administrative Tribunal
| Act 1985.

4. FACTS OF THE CASE:

14

4 (a) That, the spplicant is a citizen of India and

He iz a permanent resident of village Jorhatia Gaon

- @nder 'Lakhimpuf district. He belongs to the Ahom’

fommunity and Belongé to Other Backward Community.

ar

f

| 5 . o ‘
%(b} '~ That,. the applicant was appointed since 01—067
@997 as a Part time Casual Labour in the office of the
| . .
$;D.G.T./S;D.O.§P) North Lakhimpur since 01-06-1897

%nd‘ received regular salaries from aforesaid -office
%nder the Teleccm Department. The,applicaﬁt works in

the S.D.0.{P}) ©effice Lakhimpur from lasat- several

ears.

A= .,.‘,_.‘_&

'The‘copies of the engagement of
Casual labour and ‘'bill of areas
wages w.e.f. 01-06-1997 to 11-
| | 11-199¢ in respect of D.R.M. of
? ~ 5.D.0.T. North Lakhimpur is

annexed here to and marked as

I

/

- ’ .
4{c) ‘That, similar situated casual labours of the

i |
ﬁDepartment.of Telecommunication has moved this Hon'ble

! Tribunal for regularisation of their services by

!filing 0.A. No.302/96 and O.A. No.299 / 96 (ALl India
‘ J A Contd..

Annexure - ‘A’ series;{Page—II k@3§> o
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DISTRICT:

LAKHIMPUR.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:

T bicnmda, Uiy

sl z%f o oppt
3l

~
o
>

GUWAHATI BENCH.

0.A. Noceeuwoaoo f2002

"IN THE MATTER OF: -

Sri Bhim Kanta Ligiria.
S/0 - Sri Leba Kanta Ligiris,

Vill. - Jorhatia Gaon,

'B.0O.- Dhalpur,
Dist. - Lakhimpur, Assam.

LAST EMPLOYED:

As a Part time Casusl Labour (Q

hours daily} in the office of
the SDOT/SD{P), North Lakhimpur

01-06-15597.

... Applicant.
- Versus -

The "Union of India

~ {Represented by the

Secretary, . Telecommuni-
cation, Sanchar Bhawan,
New Delhi)

The Chairman-cun-Managing
Direetér, Bharat Sanchar
Ltd., Sanchar Bhawan, .New

Delhi.
Contd..
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. Telecom Employee Union Line and Staff & Group-D, Aééam

Circle Guwahati and others -Vs- The Union of India and

others). The Hon'ble Tribunal in Judgment &nd order

dated 18-8-97 has discussed the relevant notification

isaued Dby the  Department of Telecommunication

- proposing to confer atatus of Temporary Employees to

confirmed them phase wise and was please to pass

; interalia the following orders-

- 4(d) That, the appiicant regpectfully states that.

“1 am of the opinion that the present
applicants who are similarly situated are
alad entitled to get the benefit of : the
Scheme of (asual Labours {grant of
temporary atatus and Regularisation}

prepared by the Department of Telecom.

Therefore, I direct the respondents to

give the 3similar benefit a3 had been
extended ‘to the casual labours working
under <the Department of Post &s per
Annexure - 3 {(in 0.A. No.302/96}) and

Annexure - 4 {in 0.A. No0.299/96) to the -

applicante respectively and this must be
_ done a3 early as possible and at any rate
within a& period of 3 months from the date

of receipt of copy of this order”.

A copy of the .aforesaid order
and judgment dated 18-8-97 is
~gnnexed here to and marked as

Annexure - “B'. {(Page-136)

gimilar aituated approach thisl Hon'ble Tribunal for

redressal of their grievances. In 0.A. No.184/99, (5ri

' Prabin Chandra Delley and othera - V3 - the Union of

India) the applicant approaches this Hon'ble Tribunal

for regularisation of their services in the same line

Contd. .
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cf the applicants in 0.A. No.299/96 and O0.A.
No.302/96. Unfortunately the applicant could not

approach the Hon'ble Tribunal due te the financial

constraints as well as serious illness of his mother.

4({e) That, the applicant reapectfully atatea that

pursuant to the orders of this Hon'ble Tribunal dated -

18-8-97 and others the applicents in 0.A. No.302/96,
299/96 were regularised a3 D.R.M. and awarded

Temporary Status.

4 (f) That, the applicant regpectfully states that
deapite clear direction of the Hon'ble Tribunal in
O.A. Ne.299/%6 and 302/96¢ for regularisation of the

gimilarly situated persons including the applicant as

D.R.M. (Temporary 3Status), the case of the petitioner

haza not been considered.

" 4{qg) That, the applicant comesz to know by his
officials that the applicant has been terminated
congequent upon a telephonic discussion on 25-8-98 and
he has not received any termination letter till date.

" The applicant has been engaged informally.

4{h) That, the applicant respectfully states that he
had =zubmitted =everal representationa before the
authority forv re-engagement as Casual Mazdoor, one
- auch repregentation waz submitted to the Telecom

District Manager, Telegraph on 11-11-98. However, no
I.action on his representationé including that of 11-11-

98 ha=z been taken.

A copy of the aforesaid

representation dated 11-11-98 is
annexed hereto and marked as ANNEXURE
- '. (Page-439j}.

 Contd..
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4 (i) That, the applicant respectfully states that he
woeked more than 240 days in every year since 1896
till 1988.

4{3) That, the applicant respectfully states that as
per rules the Casual Workers (Rawes whne A Mgs deidy)
who have been engaged for more than 240 days per year
and - are converted to be regularised a3 full time
casual Mazdoor.
A copy of thé gimilar situated Part
time {4 hours daily) are converted as
a full time Casgual Labour are annexed
hereto and marked as ANNEXURE - °D7.

4 (k) That, it may be mentioned that there are 3till
172 posts of Casual Labour is still there unfilled

after accommodating about 672 Casual Labours, who are’

situated similarly Lo that of the

applicant/petitioner.

5,.GROUNDS FOR RELIEF WITH LEGAL PROVISION:

S.1. For that, prima-facie the action/inaction on the

part of the Respondent is illegal so far as termination
of the ser\fl;ce of the applicant is concerned that too
without a3s3igning any reason and hence the =ame iz liable
to be set aside.

e

5.2. For that, denial of benefit of the Scheme to the

" Casual workers whom the applicant Union represent in the

instant Case 13 prima-facie illegal and arbitrary and
game i3 liable to be get agide.

5.3. For that, it is the settled law that for who some
principles have been laid down in 8 Judgment extending
certain set of employees, the said benefits are required

Contd..
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to be extended to the similarly situated employees

- without requiring them to approach the court again and

again. The Central Government should set an example cof a
model employee by extending - the gsaid benefit to the

applicants.

2.4, Forvthat, the discrimination meted out to the member

0f the’ applicant is not extending the benefit of the

échéme and in not <treating his at per with Posted
employee is violative of Act. 14 and 15 of the

Constitution of India.

5.5. For that, the respondents could not have deprived of
the benefits of aforesaid scheme which has been

?pplicable to their fellow employees which is also

violative of Act. 14 & 15 of the Constitution of India.

5.6. For that, the issuance of the order dated 8-4-2000

By the respondents 3o far it relates to retrenchment of

the sgservices of the applicant i3 illegal, arbitrary and

violative of the principles of natural jugtice.
5.7. For that, in any view of the matter the

action/inaction of the respondents are not sustainable in

the eye of law and liable to be set aside and quashed.

6. DETAILS OF REMEDIES EXHAUSTED:

That, the applicant declare that he have exhausted

all the remedies available to him and there 13 no

altarnative remedy available to him.

Contd..
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+ COURT:

7.* MATTERS NOT PREVIOQUSLY FILED OR PENDING IN OTHER -
1 _
|
!

E That, the applicant further, declare that 3gome
siﬁilarly‘ situated casual labours of the- Department of

Telecommunlcatlon has moved this Hon'ble Tribunal for

regularlsatlon of thls services by, fllllng 0.A 184/99‘

(S“l Prabin Doley and others -Ve- thﬂ Union of Indis).
The Hon'ble Tribunal by Judgment and order dated 18-8-97,

haﬁz dlscussed the relevant notification issued by the

i . . .
Department of Telecommunication proposing to confer
sr?tus of Temporary employees and confirm them phage wise

and alao relied on the Judgment of the Apex Lourt.

.Th?reafter, the some of the employaes were - regularlaed by

terminating services of the appllcant in a most illegal

an@ arbitrary menner. The applicant due to illness of his

" mother and due to his financial constraint could not file

aﬁy case earlier along with some of his colleagues. But
Stlll the petltlonet is not late in preferring the appeal

aslhe is pursu1ng the matter with the Department.

f

B. “PELIEE SOUGHT FOR:
}

L Under the factz and circumstances stated above, the

appllcant most respectfully prayed that the instant

appllcatlon be asubmitted, records be called for and after

nearlng the partlea of the cause or causes that may be
shﬁwn and on perusal of <the records, be grant the ‘

: follow1ng EPllEVES to the appllcant

]
|

8.1. To direct the respondents to extend the benefits of

s
thé applicant and to regularise his service.

’

i . - . .
continue in his respective service.

’ﬂ | - - | Contd..

8.2. To direct the respondents to allow the applicant to



.

ﬂﬁ.B. To direct -the respondents to extent the benefits of
}ﬁhe gscheme to the'applicant patticularly who have joined

in the year 1996 taking in the consideration the Hon'ble

|
I
)

'ErnakulamlBench Judgment and to regularise his service.

: 3
@.4. Coat of application.
! .

|

é 5. Any other rélief/relieves to which the applicant ia

'éntltled to under the factes and circumstances of the case

gnd deem fit and proper.
i

ui
i _ .
%.INTERIM OCRDER PRAYED FOR:
| :

it

i Pending disposal of this application- the applicant
ﬁrays for an interim order directing the respondents to
allow the applicant to continue in his post of casual

iabour in the Telecommunication Department as Night Guard

\
le

ﬂlll the disposal of this Original Application or keep

qne post VﬂLﬂnC to accommodate the petltloner as the

appllcant 3 post is not filled up till dste.
|

i’;o. .‘.‘ llllll ‘Ilt'... IIIIIIIII S % F R N & R F R S 3 S S 8 S S NSNS
11 PARTICULARS OF IPO:
1. I.P.O. No.: - 7 & $976623

2. DATE: - : - 2—-&-2002
3.  PAYABLE AT: - GUWAHATI.

12 LIST OF ENCLOSURE:
As stated in the ‘INDEX'

" Contd..VERIFICATION.

1

! _ ‘ '




EEN

10

VERIFICATION:

I, 5ri Bhim Kanta Ligiria, S/0 - Sri. Laba Kanta
Ligiria, aged about 30 vears, working a3 a Casual
Mazdoor in the office of the S5.D.0. (Phone)
Telecommunication Department, North Lakhimpur, dc¢ hereby

sclemn verify ~ that the atatements made in
paragraphs. g(a. 4. L. 7 LLA are true to

my
knowledge,' and thosze made in paragraphs

ol b e v A

: PP S A are being matters of records,
which I believe to be true and rest are my humble

f submiésion before the Hon'bhle Tribunal. I have not

sﬁppressed any material facts.

And I sign this wverification, on thig day of

ERFOBU. ey ﬁmznooz, at Guwahati.

L&

o)y £

APPLICANT.
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They are also similarly sicusted with their coutar parts ia the postal
Departinent. Thay are wiorking as casual labsurers. idowevar, the beaefits
which had bzea exteaded to the casual labsursrs worilag ia the Postal
De yartmeat uader ths dinistry of Commialcations have 1ot bzea glven
"to the casual labsurers of the aosolicaats Uaiois. The asslicants state
that pursuant to the Judgmeat of the Apex.Court L1 daily rated casual
labsurers emaloyed under Postal Deparment vs. Jailoa of Iadia & ors.
recortad i1 (1233) ia Cec. 122 the Apsx Court direstad tha dedartment
to prepare 2 acheme £3r ahsarotior of the casual lahdurers whd were
esatiauoulsy working ‘in the department £or more thaa one year for giv-
Lag csrtain bersfits, Accordingly. a scheme was prepsrad by the Daoart-
meat Of Prste grattiag beaefit to the casual labourerz whd had rere~
derad 24) dayn »f service in a year. Thereafter maay writ petitioas hed
beea filed by the causdd labourers, workiag uaier tae departmeat >f
Telecomaunication befor: the Apax Court oraylag fi: dlractlag €9 give
similar benafits t2 them as was sxtended t2 the casual labourers of
Departneat of 2ostg. Those cases were disnosed of L3 simfbar terms as
1a the judgemaat of Daily ated Casual -abourers(Susrel. The Ajex Court
after assideriag the eiatire matter dirscted thes Dejartasat td glve
the xzak similarvbenefit t2 ths casual labourers wﬁrzlqg urler the
Telecon Dedartaeat la similar malter. Pursuaat t9 the sald jadgaent the
%inistty Sf S.nnu1tv;tioﬁ orodarad a scime <1owa as “Cazual Labourers
(Grant of Temporary Status aad regularisatioa) icheme® 23 7.11.89.

Undar the s3id scheme: carta11 bensfits had besa gratted td the casual

labsurers such as_coafcrme1t af tsmporary Status, ‘eges and Dally Rates

with refersics t> the miaimun 27 tm pays scale etc. Thereafter, Dy &
letter dated 17.3.93 certata clarification was iscusd ia resoact of the
sehens ia whica it had beea stidsulated that the bedéfits Of the scheme
whauld ba ¢231fiaad t5 the causil labourers eagaged durlng the periad '
from 31.3.2935 to 22.541988. U2 the othar hand the casual labourers.
worked 12 the Lepartment df 22sts as 93 21.11.1339 were olegibla for
temporay Status. e time fixed as 21.11.1989 had been furthar extendsd
sursuant t2 a judgmeat ‘of the £raac<ulsm Seacn >f tha Iribusal datgd
13.3.193% passed ia OaAs 0 753/94Q Pursuant to that jadgeneat, the
Guvt of ladia issued a letter dated l. 11.95 aoafarcing the beaefit

of Temporary Stuatus to the casual labourers. Tra preseat applicaats
being employses under the Telecon uepartmeat uade: the Mialstry of
Comnunicatina 210 urged before the coaceraed authorities . that they
should als> he given same banefit. Ia this eoanectiza the casual eapl-
yees subnitted a reoresaatatior dated 29.12.1993 bafore the Chatbnan
Telecxa Commigsioa, daw Delai but to the caowiedge 52 the a»jlicaat
the sald reosreseatatina has 1ot p=2ed Aisdosed of. .z1ce the preseat

application.

coecos 3:
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AJIEXURE = ‘DI,
_ CEATRAU AUMLIGLRATIVE TRIBUNAL
" | GUNAHATL BENCH
" Origlnal Application Ha. 299 of 1996.
o ad
302 of 1996

Date oe Orderl 'Bhi« the 18th day of Augusto 1997. |
Justice Snri D.J.B.ruah, Vlcawhalrmm‘l. ‘ .
UeAo Jdo, 299 of 1936,
All India Telecam Eaoloyess Jalon,
: Lino Staff and Group=D, BN .
Asgam Circle, Juwahati & Others, - = eee Applicants.

s

- Varsag = ‘
Union of India % Vrs. " ees  Raspondents.

Qe Ae D, 3272 of 1935,

All fndia Telecom &nployees Jaloaa,
Line Staff and Group«D, ; o

Assam Circule, Guwanatl & Othars. e Anplicants.
_ -« Versus - . - e , ' '
Uaioa of India & Ogse - vos Respondentse.

Advocate for the aoplt.c-’mtnl Shei 3¢ & Sharna
Shri S, Sharma

,Mvccato for the napondentstshri Ae % Choudhury |
AQdLeCeCeSeCo

9RDEA

H

&ﬁd.‘ 2Ce)

. Both tha ajplicatioas analve commoa questlioa of law and
simuar facte. In both th& appucatims the apyplicants have praysd
for a directina to the mspondmea t> give them certain beaefits
which are being q(\mn t.o thelr czuntor parts warking in tm Poscal

' Departmeat. Tne facts Of the cases are !
1,. - O.A. Ho. 392/96 has beea filed by All Iadia Telecom Employeas
Uﬁ.m. Line Staff sad Group=D, Assan Cimle. Guwahati, grepraseated by
the Secretary Shci Je. l.tushm a2ad algo by ari Uoea Praghan, & casual
labourat ia the ofﬂce of the Dlvisional Engiaeer, Guwahatd. Ia Q. Al
299/96. the cass has been filed by the mme Unioa and the cppucmt
40,2 19 also a casula labsurer. fne ajplicaat 21 1a Oc 20299796
represents the interest ‘of the cagual labourers refarred t2 Anaexure-
A to the Uriginal. Appucatim aid tha applicmt 19,2 13 oae of the
b labourera i Mnexure- A. Their grievences are! o
Y 2.  They are workliag as casual labourers ia ths Dedartment of
. Gel.ecum undar 'naiatty oz memuucatim. “rhey are similarly ai.tuaeed |
A\ @ with the casual 1abmrs wartiag tn the Dapattment of Posul mpm-
JA meat: wades the game Ministry. Similarly cm mambars of the appllcant
Q\V A9.1 are als) cgsuzl labourers worung ia the telecon department.
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O.As 299795 is also of similar facts, The grievainaes of tha

aprlicaats are alsd sane, ' : '
«Be eEharma, - learned cauasel, aspaaring

4o deard both sides, :
a2 both the cases subaits that m’e Adax

on benant 2f the applicants i
Court haviag brea granted the beasfit of tenydrary stutus and regularce

{sation to the casual labourers, qhould alsd b2 made available £n the
casual labourers workiag uader relecam Dejarn2at uirde: the same
Minlstry. “reSharma further sudmits that the actio1 ia aot giviag the
benefits to the apollcaats ls wafalr and yareandable. ir. As Lo Choudhur

taarned Addl.CeGeSeCo EOF regydents Jdoes 1ot dAispute the subnlaqt:n

Ao subaits that the: eatire mattec relating to the regu-

cf Ar.3harma.
uased i3 the J.Coﬁo leval

1atisat£oq af casual laboures ar beiag disc
ver, a5 dlsaision had yet been taken. in. Yiew ot

. at dow uelr:j./,l/nm
tha abave,. (@gﬂggggne opiaion that the oregeat a;glicants‘who are
a4 are also aatitled to gat the benefit of the schene

similarly shtuate
-3f casual labourers (grant :E tomporary Status axd ungularlsation)

preoared by the Departmeat of Telecom. Therefors, i direct the resdon=~

daats ,to give the smmr"'i’ﬁﬂa bee: extended to the causal

labourers warting under the Dedrarataent of Posts a§ Yer Anaexure«3
( Ta O.A. 372/36) and Aanexure-4( in O.A.Ho, 299/96) to the apilicaxs

respsctively aid this must be 323z as early as possible and at any
rate withia a oericd of 3 moaths from the date 3£ recelst copy of this

'Jtd’;'o
‘Howaver, cdoasidering tha satire facts aad cirowustaaces of the

case. L make no ordec as to costs.

&4/~ Vice CThairmaas
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o MO o0 190y ' SN dated 16.09. 99, the head of concemed disticl / §.8.A. i5 liereby

. Autharised to Convert the part.tipe casual fabonrers preseotly working for. 04 hours o
T Mok g o 2y who have worked for Wleast 240 days in Uul)rcc»dmfﬂ_l_%__@MojulL
: : - Uu'l_»__j:;s ‘2l Bbowers. This wil] g apph‘ﬁrﬁ'ﬁly foBe exien eut of thé number shown

f A AT f-‘;‘ix'.:.”.*':f}‘;eg;'m:o S.A./ District, *_ 7

P ;o L Kawrup Tef: 20 ﬁzmm 102 (Lo ‘
' / : 5 — Nowgouy §.5 ” )/,L( T ) : , -

[ Tezpwr S5 i, et OJ(N'MQ b . ‘
1. .')ifblﬁ];n"",.i'.n. AT 203 ClAgy '
‘ b *,w.pmgm 7 ETA, ' ‘ .,06 ( Six )
o cuhat 55 '._ 12 ('lwewo,
’ _OTAL ™~ IR Aysix )
: Tl Coavatiion

© of i part lime
Move will be fiwiher o uhi

52 ect to the followigg «:
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